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have been formulating system improvement 
schemes to strengthen and improve their 
transmission and distribution systems. 19898 
persons were prosecuted and punished with 
fine or imprisonment or both, during the 
years 1984-85, 1985-86 and 1986-87 for 
pilferage of energy. Prosecutions for the theft 
of energy were launched against 2023 
persons during the year 1987-88. System 
Improvement Schemes in respect of 29 major 
urban areas have been prepared and these are 
under various stages of 
clearancesimplementation. 

 

Submision of Break-up of Non-Schcdulcd 
Formulations 

2045. DR.  G.  VIJAYA MOHAN 
REDDY: SHRIMATI 
MANORAMA PANDEY: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether it is a fact that it is mandatory 
for every drug company to provide break-up 
of non-scheduled formulations to his Ministry 
under provision 11 of DPCO, 1987; 

(b) if so, the names of the non-scheduled 
finished medicines where companies have 
intimated MAPE more than 125%; 

(c) what was the material cost, ex-factory 
cost and MAPE indicated for each 
formulation; 

'(d) whether it is a fact that as per DPCO, 
1987 every drug company has to submit 
Form 6 yearly; 

(e) if so, the names of the companies and 
years tor which Form 6 was submitted by 
each; 

(f) what are the names of non-scheduled 
bulk drugs whose sales turn over per year has 
been reported more than rupees fifty lakhs; 
and 

(g) what are the reasons for inclusion of 
each under non-schedule list? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI M.S. 
GURUPADASWAMY): (a) Yes, Sir. 

(b) and (c) Such formulations being 
thousands in number, the time and labour 
involved in the exercise will not be 
commensurate with the results likely to be 
achieved. 

(d) Yes, Sir. 
(e) and (f) The information has been 

given in the Statement   (See below). 
(g) The list of price controlled drugs was 

finalised on the basis of the recommendations 
of the Kelkar Committee. 


